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MR. DKP 1  SPKAK R I

have rmt   \<Hi iKriiis.sion tc lay

it on tli Tahlc.

 nlrrniioti.i

MK. Dl.VV  SPEAKKK  I

havr not irh I) r riis.ioii i larr it 

(til th ahli .  All ( y<ni sit d \ 

Nri  ̂I ha\r rall l Mr. Xajpayrc 

ma  Iis sbni.issinn.

to

 Dllrtt lii ioilS 

S RI H. K. L. BHA AT  Sir,

I ha\c   a 0tlliiir Attittiori

Nolirr r p i) iit r̂iit nîittrr. Sir. 

il is 11 ic .i ( t  sr.i iida 1 ii( (lie <ni I ry 

i îi li <.s. (i (-rorcs vvdrlli o 

ha\r Ih( II IllC
a at.i  ri\i iviDciil as rtspiitsiIlc 

(nr il.  A   ilrin has apix-atrd

in tlic   that t c rcp( ri l tlir i ri

Crnn s îin is to ht slielvctl.  <- 

ill iiol allo tills inaMrr to lie 

snpprcssrl.  VVr liavc î\-<  a Callinî 

Aintioii Xolirr ior tins. Il is 

iKCSsa ry  ll  C-li.T. slnml(l

illlo tliis l l rr,  I \\ai 10 lln  

liat has h,i)prn((l lo niv (iiilin̂ 

At niion Holier on this im <rtaiit 

matt II.

 hi-it rr piiotis)

MR. Di PL r  SPEAKER   I

havr irccivrd notices o citions o 

Privilt.Lrr cii se\tral slijcls rom 

Sarvasliri Tlaricsh liahachir, Bap - 

sahel) Parlr at, aipalSin̂ Ii Ka h vap, 

Sont aih Ciiadcrjrc,  Ram  \ilas 

Pai an, K. P. iiiiirislinan, Niren 

hosh, Madhii Dandavatr, and Ajit 

Kinnar M l a.

All these iiriic(s arc nder con
sideration o the Speaer.

Ititnrpiions

MR. DEP T SPE.AXER No 
I TO to the next item.O

12.1 hrs.

(PAPERS LAID ON IHi TABLE)

StAtEM.NtS sho in  the action 
ta en by TĤ overnment on
VARIOI S ASSl RANCrS. PROMISS 
AND IMiERT AKI.VOS IVEN iV 
MINIST R̂S Dr RIN SlXIH LoK 

Sabha and Sl. lnth Eo 
Sabha

THE MIMSTI K O STAIE
IX THE MINISTR O HOME 
v TAlRS AND DEPARTMENT 
O P.VRLIAMENTAR A AIRS 
(SHRI P. \ ENKATASL HBAIAH
on 1)(. al  o   Shii   Bhislima 

Narain  Sin̂ii  I \ivj   lay it 

ih Table t ro \ (t, ibc nl  ji  

siateiiirit, T-Iiidi Hnd.i l̂i-,h  < rs( n) 

sho\\ii, ihe action ia(n 1)y tlic 

ovcrnnim on varioii assnraiKcs, 

proMiKr  ̂aii) ii(l<-rial-ini   n by

the Miniiiers dnriiit the \ar̂ Hi  

sc-si<ii < I Eo Sabha

(1) Stai.mciitNoXXIII   Sixth
SLcond ScsMon. i<j    Eo

(ii) SLati.mcnt Xo. XXI-)  Sabha
Seventh Session, 190)

(iii) Sia mcntXo IX-  ) Seventh 
Second .Session. 190̂1 Eo

(iv) Ŝitement No, XIII-) Sabha 
Third Session, 190)

(v) Statement No. VI-  )
orth Session, 190)

(vi) Statement No. V-)
ith Session,

Placed in library see No. 2-2-1

Ann al Report o  Indian Co

ncil O A ric lt ral  Research 

N  Delhi tor 199-0 and a 

Statement or delay

TH DEP-Lm MIXTSTER IN 
THE MINIS R O CIVIE S P
PLIES  (SHRI  BRA AM0H.\N 
MOHANTi)  On behal o Rao 
Birendra Sindi I bea to lay on 
the Table 

(i) A Ci)pv ( the Anjial Report 
(Hindi and Enlish version) o 
the Indian Coimcil o Aricltral 
Research, Ne Delhi, or the year 
199-0 Part II (Administration 
and inance).
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(2) A statement (Hindi and Enellsh 
\’crsion) showinjrrcascns for dt’av 
in laying the above Rrport. 
[Placed in Library See No. Lt— 
•281381

Notification tmdcr Central Excise 
Rules 1944

FHE DEPU7T r̂IXTSl'̂ R IX 
THE MINTSTRY OF FINANCE 
(SHRT MAGANBHAI B.VROT) :
I bet:  lav on the "I’able a copy o{

Notification No. G.S.R. 80} Hindi 

and Kngli'̂ ĥ \-er'>ions'i jnihbslicd in 

Gazf'ttc nf Tndla dated the 20tli 

Aii'̂ nst, 19O1 tor̂etlier ^̂•illl an ex- 

planatorx inenvratKliini exen\pting 

alk\(l and nialeic r<“sins incliûintr 

funierir rcsins wheilier or nf»i nKulificcl 

(bill ''xcl'icl'nLT nHtiildincj i)'t\vrre'd or 

coin'iound' in iiu\ f>nn') from exciseI - -

dittv and d̂'fnihi'f ih«- \-ari*‘|ies ftf 

rê’p̂;.  issued  uiu?<'r iIk'  Central

F̂xcîe Rnlf's, 
L’bii u \. 5Vc n

I <»}-].  [Placed
i;r->p.!4 83

in

Veget ible Oil Products Control 
fAmendmenti 1981

THE DEPi; EY ^̂ NTS EER IN 

THE AflNTSTRY OT CIVIL SUP­

PLIES  ŜHRT  BRAJAMOIIAN 

MOHANl'Tî ): I be<̂ to  lay on the 

Table a ropv of the \"egetable Oil 

Pro ducts Control .Ajnend’nent order 

1981 'Hindi and English versions) 

pul̂lished in Notification No. G.S.R. 

463'E; in Gazette of India, dated the 

31st Julv,  1981  together with  a 

corrigendum theT-eto published in 

Nolifi'auon No.  (t.S.R. 502 E)
in Ga'.ette oi' Ind.ia d-ued the isl 

September, 1 <>8 r, under sub-section (6) 

of Ŝc. 30 of the Essential Commodi­

ties Act, 1953.[Placed in Librarv. See 

No.2815'81).

(Interruptions)**

MR. DEPLTTY-SPEAKER: Noth­
ing will go (m record.

{Itjt'rruptwvs)*■ +

MR. DEPUTi'-SPEAKER :  I
am «:Mrry, all sides mav accusc me, 
we have now g,»n(' to the next iteni.

{hitt'Trtipt'ums)

12.18 hrs.

BEEDI WORKI.RS WI-LF.mi'- 
CESS (AMENDMENT) BILL***

THE NflNIS n-ROFSTATE IN 
THE ^HNlSTRY OF LABOUR 
(SHRIMATI  R VM  DULARI 
SINH V): on bd’.alf of Shri Narain 
Duti I iwar; I brg lo nv»ve iorU'avelo 
introduce a I’ill t 1 amend the Ii<’edi 
Workers Welfare Ce<s Act, 197b.

MR. Di:PUrVvSPF.AKi:R; The
qurstion is;

‘̂ That Icavr l)c granted to in- 
trodurr a lilll to amend tlû 
Bc*-Ji VV(. kcrs Welfare Crs- 
Art̂ IQ71)."

Tfie Mitfiofi a< fidopft'd.

SIIRL\L\TI RAM DUL\RT 
SINHA: I introducef the Bill.

MR. DF.PUTY-SPEAKER: Now 
Matters under 377. Shri Chintamani 
Panigrahi.

SHRr CHINTAMAMT PANI­
GRAHI (BHUBANESHWAR) : 
private business conccrn of Orissa.

{Inti'rruption<!)

^ -----

MR. DEPUFY SPEAKER; Mr. 
Daulat Ram Saran.

(In terrup lions) * *

MR.DEPUTY-SPEAKER: No
I have gone to the next. These will 
not be recorded-

[Interruptions)**

**No* Record'̂d.

***Pablî aed in Gazette of India Extraordinary, Part II, Section 2. dated

14-9-19̂  ̂•
-j-Iniroduced with the recoranfiendation of the President.


